IN TFE CENWTRAL ADMINISTRATIVE TRIBUNAL : HYDERAEAD BEWNEH

AT HYDERAEAD
* ok

C.A.118/%9, Dt.of Decision :_16-02-99,

M.2amasubba Rae .. Applicant.
Vs

1., The Directer,
Regeareh & Develepment Organisstien
Research Centre Imarat '
Min. eof Defence
Viensyana Kancha
Hyderabkad-500 06¢.

2., The Unian of India,
Rep, by 1its Secrstary,
Min. of Befence,

New Delhi.

3..The Director,
Bharat Sarkar Raksha Mantralaya
Anusandban, Tatha Vikasa Sangathaw
Karmik Nideshalaya (Karmic-9)
DHQ Cak Ghar,
New Delhi-110 C11. e« Raspondents.

Ceunsel fer the apslicant : Mr.S,K.Sharma

Ceuncel fer the respondents : Mr.v.vinod Kumsr, Addl.CGSC.

CCRAM: -

THE HCH'BLE SHRI B.5.JAI PARAMESHWAR : MEMBER (JUDL.)

5



Heard Mr.PDurea Rso fer Mr.S.K.Sharma, learn=d
counsel fer the applicant and Me V.Vinesd Kumar, learned counsel
fer the respond=nts.

2. The apslicant herein is the son af ene M.V.,V.H.
Nagendra Frasad, whe wae working a¢ Bcientist 'E' and died on
16=07-27 while in service. The applicant her=in submitted @
representatien te the respandept autherities fer concidering
his case fer appeintment on cempassienate ground. The
respacdents her=ip cencidered the representatiorn of the
applicantﬁgggmeé an evinien that the family as such is mpet

in ipdinent circumstarces te ent=rtain and cencsider the case
of the aemlicant fer appointm=nt on cempacssionate ground en the
degth of his father M,V.V.H.Nagendra Frasad.

3. Tha applicant has filed this OA te direct the
respondents to appeint Mr.M.éamasubba Rao on cempassisnate
ground in any suitable pest irn the respondents erganisatien.
4, The impugned order No.RCI/Admin/836/MVVHNP dated
10-08-98 (Annexure~II) along with the letter they have furnished
the regsens for cet entertainirg the case of the= applicant fer
apeointment on cempassienate groucd.

5. The resp?ndents have clearly stated that the
€amily is receiving family pencsien of Ps.2,060/-@p.v. and that
the family has received retiral penefits te the tune of
Rs.9,12, 400/-.

6. These are the factors which weichéd éﬁﬁt the

e
yespondents autherities to reject the case »of the apwlicgnt

for appeintment on cempagsisnate greund.
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-1-
Te The Court or Trikunal capnet give 3 directien
te the respondent autherities te appoint the gpplicant oa
compassienate @round., The respondent authorities im my
opinisp have taken inte censideratien Qi the facters and
have srrieed st a coemclusiea that the f;mily of the somlicaat
is not ip &m indieent clrcumstances. Henée, I de not comsider

tit te interfere with the administrative matters.

&. The QA is éismissed gt the admission stage itself.

Ne erder as to Ccests.
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(3.5.,JAI PARAMESIWAR)
MEMBER (JUDL.):

Dated i The 16th Feb, 19%¢,

[P i d

{cictated in the Cuwen Court) ﬁwﬂ#

%T ‘

ser



Copy to:

1. HDHNI

2. HHRE m[A)

4//57'H5530 M 0)
d,/ﬁf.a.n.(ﬂ)

////sf/spnaﬁ

Lot S
A
R1S

Ist and _IInd G

Typed Dy Checked by
Comparad by Approvsd by

IN THE CUMTRAL ATMINISTRATIVI TRIDUNMAL
HYDER 13 A0 9 NCH:HYDRERATDAD,

THE MY SLE MR JGITICE 0.HLKASIR:
yics - CHAIRMAN

THE HQLE H,RAJCHIRY
MIms IR (A
] . RANG AR A TR
MIMBER LA)

BRAZAD

THI HULY'ALE MR.B.5. 341 OARAMCSHY. R
Momg R (J)

oaten: (0299

~mEMER/ JUDGMINT -
M, AL/RA/CP NG

In
noane s L& Lﬁg

DISMIS5EED

R

LIy

DISMTES D AS WITHDRAUN

L @

= qmafs qfgdw
Centra! Administrative Tribunal
dga | DESPATCH

22 FEB 19N

ﬁstnnavunrﬂag§£%/‘

‘HYDERABAD BENCH




